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year 1972 are due to be submitted by
the State Chief Inspectors of Factories
to the Director, Labour Bureau, Simla
by the end of August, 1973. Increase
in accidents is generally due to chso-
lete machinery, faulty maintenance of
machinery, lack of required facilities,
lack of knowledge, skills and attitude
towards accident reduction.

(c) The safety requirements laid
down in the Factories Act, 1948 and
State Factory Rules framed the rouh-
der are being enforced, constantly re-
viewed, enlarged ang improved upon
wherever necessary. Safety training
and education is also being imparted
through the Central Labour Institute,
Regional Labour Institutes and the
National Safety Council.

REPRESENTATION FOR ASSIST-
ANCE BY WAY OF INTEREST
FREE LOAN

*§49, SHRI DWIJENDRALAL SEN
GUPTA: Will the Minister of
DEFENCE be pleased to stale:

(a) whether it is a fact that Shri
Sukumar Sen, father of the late war
hero Lt. Commander R, K. Sen of
INS ‘Khukri’ made a representation
to the Prime Minister on 1st Febru-
ary, 1972, with reference to her letter
of condolence and promise of all
asgigtance dated 1st January, 1972;

(b) if so, whether the aszistahce
asked for by way of an interest free
loan against security of his Calcutta
house has been offered; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (¢) A state-
ment i3 laid on the Table of the
Houge,

STATEMENT

The father of the late officer had
requested for an interest-free loan
for building 2 or 3 flats on his land
at Calcutta, The matter was consi-
dered by the Government of West
Bengal but, since funds at their dis-
posal were limited and considerable
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liberalised pensionary awards and
other rehabilitation benefity were
available to the family, it was not
found possible to finance resettle-
ment scheme proposed by Shri Sen.
He was 1nformed of this positioh
both by the Government of West
Bengal and the Central Citizens’
Council and advised directly to nego-
tiate with the Life Insurance Cor-
poration for the required loam,

The rehabilitation benefits afford-
ed to the family are as follows:—
Assistance from Public Funds: A

Pay and Allowances

for Dec. 71 Rs. 1231-%0
Pay and Allowances ‘“r.,:

for Jan. 72 Rs. 1231°50 - -
Pay and Allowances

for Feb. 72 . Rs. 787:50

1t

Pension p.m. . . Rs. 788-00
Family Gratuity Rs. 9500°00
Death Gratuity Rs.12600° 00

Vir Chakra Grant Rs. 50°00 p.m. for

life.
Financial Assistance given by State Authoritias
Cash grant Rs.
5000° 00

Gallantry Awards Rs.
2500° 00 (Vir Chakra)

Indian Naval Bene-

Assistance from Non- al
volent Assoctation

Public Funds

Lump sum grant Rs,
3000° 00

Monthly grant for 10
months ..@ Rs.
250-00 p.m.

: Naval Officers fa-
: mily Assistance fund

Lump sum grant Rs.
750+ 00
t Monthly grant for 6

years .., @ Rs.
150.00 p.m.

Employment|Other Assistance:

The widow has been provided em-
ployment through Ministry of Defence,
in Punjab National Bank, Calcutta on
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a starting emoluments of Rs. 369.10
p.m.

The widow has been allotted an
I0C Petrol pPump at Bidhan Sarani,
Calcutta.

3

The Brother of the deceased officer
has also been provideg with c¢mploy-
ment 1n the Punjab Nationa] Bank,
Calcutta on a starting emoluments of
Rs, 369.10 p.m

*650. [Transferred to the 26th March,
1973].

LOCATION OF A SCOOTLR FAC-
TORY IN KERALA

*651. SHRI K. CHANDRASEKHA-
RAN: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government had any
proposal to locate a scooter lactory at
Alleppey 1n Kerala; ;

(b) whether it is now proposed to
locate the new Scooter factory in some
other State; ang

(¢) if so, the reasons thereof?
THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A, PAD: (a) No,
Sir.
{(b) and (c) Do not arise,
g eifraton wedtdms ® aTear
gifx
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+[RECURRING LOSSES IN HEAVY
ENGINEERING CORPORATION

*652. SHRI J. P, YADAV: w1l the
Minister of HEAVY INDUSTRY bLe
pleased to state:

(a) whether Government’s attention
hag been invited to a report appearing
in the Hindi Weekly Ranchi Express
dated 10th December, 1972 to the effect
that the H.E,C. has been runaning into
recurring losses due to corrupt prac-
tices by 1its officials; and
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(b) if so, what 1s Government’s re-

action there‘ro?]
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+[THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A, PAI): (a) Yes,
Sir. The Press report contained alle-
gationg of malpractices in the pur-
chase of steel scrap for Foundry Forge
Plant of the Heavy Engineering Cor-
poration.

i

(b) A Committee of senior officers
of Heavy Engineering Cotporation
with the General Manager, Foundry
Forge Plant as its Chairman ¢ >nducted
an inquiry into the allegations contain-
ed in the newsreport. 'The Committee
came to the conclusion that the alle-
gations were baseless.]
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